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O R D E R 

04.07.2019   The appellant is supposed to furnish the information as 

sought for by the impugned order dated 31st May, 2019 failing which it will be 

open to the ‘Resolution Professional’ to bring this fact to the notice of the 

Adjudicating Authority for taking action u/s 68 of the I&B Code or other 

provisions of Part-II, Chapter VII of the said Code.  

 For the reasons aforesaid, we are not inclined to interfere with the 

impugned order.  The appeal is dismissed with the aforesaid observations.  
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